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no licence is necessary except for the 20
larger houses,

it wy fodr - o1 ATEERE ¥
¥

SHRI F. A. AHMED : Similarly it is
for the firs' time that we have given statu-
tory protection to small scale industries ;
we have increased some items aad are also
considering whether further item cannot be
add-d to them s> that statutory protsction
is given for the development of small scale
industry,

Then, also, for investmeni between Rs, |
and Rs, 5 crores we have said that larger
houses will not be generally allowed tn
enter in that category.  Only in respect of
investment above Rs. 5 crores for heavy
investment or under the core sector, we will
consider the application of the larger houses
on the basis of priority with regard to
industrics which will be reguired in our
country and  there thev will be allowed 1o
file applications and the matters will be
taken into consideration.
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MR. SPEAKER : The question before
us was about the statement on major policies,
The healiny convention that has been
followed and that should be followed here
is that on all new or major policies, imme-
diately after the meeting of the House, if
that is possible, the matier should come
before the House, but in this case the pos'-
tion tiken by the Minigter iz that the
notification was in the nature of a clarifica-
tion of a policy already enunciated.

SHRI MADHU LIMAYE :
hours before the House to meet.

Thitty six

MR. SPEAKER : Evenif it is so, the
practice is that immediately following that
the Minister makes a statement in this
House also, and .that we discuss it at
the earliest moment.

2%
14.46 hrs.
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MR. SPEAKER : About the other
matter, vote on account, I discussed it
yesterday with the Minister and the many
issues that were raised by way of points of
order. The Minisier informed me about the
whole position, but T want that the House
should also be informed of it, before T give
my ruling,

SHRI NATH PAT (Rajapur) : The next
time he comes to see you in your chamber,
please semd for us, so that we can assist
you,

MR. SPEAKER : You assisted me in
this House very well.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Yesterday efter the general debate
on the Budget was over and before the
Demands for Grants on Account were pat
before the House, certain points were raised
regarding the provision of Rs. 175 crores for
special asvistance to the States. 1 had tried
to explain that this provisicn was by way of
loans and advances and that it did not
involve the concept of a new service. I find
that there is still some misunderstanding on
this point, and therefore I want to make it
clear that the entire assistance to the Siates
under this provision of Rs, 175 crores will
be given bv way of recoverable loans. The
word ‘“‘assistance” was used only in the
general sense and in accordance with the
established usage. For instance, cven loans
given for plan schemes and other purposes
have been referred to as assistance in the
Notes on Demands for Grants.

The question was also raised whether
these special loans to the Stetes will be
given in accordence wilh certain general
principles which would be applied equally to
all States. 1 wish to make it clear that this,
in fact, is the case, A the Prime Minisier
meotioned in her reply 1o the general debale,
the purpose of this provision is to enable
the Siate Governments to take up worth-
while plan progiamines in all those cases
where, despite (heir very best effoits and
after takiong into account all plan as istance
and the devolution of resources as recom-
mended by the Finance Commission, the
States concerped etill have gaps in ticir
resources.
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We have by now an established system
under which the resources position of each
State is examioed by the Planning Com-
mission every year In consultation with the
State Governmenls coocerned. In  this
examination the requirements of a reasonable
Plan for each State as well as their efforts
towards additional resource mobilisation are
taken into account. The procedure adopted
for determining the size of the special
assistance by way of loan to be given cach to
State is not, therefore, arbitrary at all.

As the Prime Minister put it, the
assistance will be made available on an
assessment o) the resources position of the
States in relation to the approved plans and
will thus conform to well recognisable
crileria.

Hon. Members muy ask why in that case
it is not possible to indica‘e at this stage the
amount of assistance that is to be given to
each State, The reason is that, as the
Prime Minister has made it again clcar, this
special loan assistance will be subject to
State Goveroments playing their part in
mobilising and conserving their own resou-
rces. It is oloy after all the State Govern-
ments have presented their budgets and the
Planning Commission has examined them
in consultation with the State Governments
concerned that the Central Government can
take a view of the special loan assistance
that would be justified in the case of any
particular State. As soon as the details arc
worked out and phe Central Government is
eble to take a view in this matter, we shall
inform the House. As far as the specia! loan
assistance of Rs. 275 crores in the current
year is concerned, il there are any additional
points, (hey could be discussed when the
Supplementary Demands come up for
soosideration.

We are only considering the Vote on

‘tuntow, 1 would also like to make it

1 that in the past also we have given
ud nuc assistance to the State Governments
outside the Plan assistance in the light of
their budgetary sitvation e.g- this was done
in the years 1965-66, 1966-67 and 1967-6x.
The procedure we have adopied this year of
making an advance provision Is more rational
and permits of adoption of uniform and
well recognisable criteria for the distribution
of such assistance. 1f I may sum up, these
criterla would  include— the reasonable
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requirements of the Plan outlay for each
State, the impact of the devolution under
the recommendations ol the Finance Com-
mission on the State concerned, the benefit
that eacii State is likely to yet as a result of
additionul resources  mobilisation by the
Cenire, the posilion ol the State on capital
account inclwding  the debt rapayment
liahility on past loans, and reasonable efforts
made b: the State Governments concerned

o mohilise and conserve  their  own
1esouices.
MR SPEAKER : 1 do not think there

should be any debate on this matter again,

SHRI DATITATRAYA KUNTE
As & person who raised the point
of ovider, I want 1o ash for certain clari-
fications.

MIL. SPLAKER : 1 do not allow it ; we
have hud enough discussion and now that
the reply has come, there need be no further
dcbate,

SHRI DATTATRAYA KUNTE : T waot
to raise a point of order under articles (13
and 114 of the Constitution,

MEK. SPEAKER : | have reccived it and
this morming again 1 discussed  evarything ;
please resume your seai

SHRI DATIATRAYA KUNIE: I am
soity . you are stiling  the legitimate right
ol a Member i this House,

DR. RAM SUBHAG SINGH (Buxar) :
What 1s the dilficulty in listening to him ?

MR. SPFAKLER : 1 had listened to him
twice. We should not discuss it even after
the Minister had replied to the points. Afier
whaut had happened, 1 tried to find out what
cxactly was meant by the Finance Ministry
by loan and assistance aond losn and
advances., | had a discussion with the
Munister | saw the past budgets also. 1 was
surprised that these were normal loans. In
their terminological jargon they say loan and
assistance even for lears.  This assis'ance is
purely a loan. Even in the case of special
assistance—1 found that clarification in the
last budget alco—ihat too is a loan ; there
is no other meaning. Under the circum-
stapces, when this is the position, and when
the criteria laid down bas been clarified by
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the Minister in his statement the connota-
tion of the loans and advances* as abnormal®
loans—I could not reach any  other
conclusion but that the points of order raised
do not hold any ground and are invalid.

Now, & lot of time has been taken, 1
shall pow put 1he Demands. The
question is ;

“That the respective sums not

exceeding the amounts shown in the
third column of the order paper, be
granted to the President, on account, for
or fowards defraying the charges duiing
the year ending on the 31st day of
March, 1971, in respect of the heads ot
demands entered in the seccond column
thereof ugainst Demands Nos. 1 to 137."

The motion wav udopied.

[The moiions for Uvmand fur grant, on
Aecouni) 1970-71 which were adopred by ihe
Lok Sabha, ure reproduced below —Ed. |

Demand No. 1 Minisiry of Defence

“That a sum nolt exceeding
Rs. 30,95,000 be granted to the President,
on account, for or towards defraving the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Defence’. ™
Demand No. 2— Defeace Services,
Lffective— Army

“That = sum  not exceeding
Rs. 131 14,83,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 3{st day of March, 1971,
in respect of ‘Defence Services, Effective-
Army'. *

Demand No, 3—Defence Services, Effective-

Navy
“That a sum not exceeding
Rs. 9,71,50,000 be granted 10 the

President, on  account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Seivices, Effective-

"

Nawy'.
Demand No. 4—Delence Services. Effective-
Alr Force

“That a sum Dot exceeding
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Rs. 35,25,00,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect ol ‘Delence Services, Effectives
Awr Foree', ™

Grants on Account

Demand No. 5 -Defemce  Scrvices, Nomn-
Efective

“That a sum not exceeding

Rs. 7,06,3), W0 be granted to the

President, on account, for or towards

delraymmg the charges dunng the year
ending vn the 3ist day of March, 1971,
in respect of ‘Defence Services, Non-
Effective’. ™

Demand vo. 6 ~Ministry of Education apd
Youlh Services

“That @ sum not  exceeding
Rs. 19 37,000 be granted to the Presi-
dent, on account,for or towaids defraying
the charges during the year ending on the
3st day of March, 1971, in respect of

*Ministry of FEducation and Youth
Service.".
Demund No. T—Education
“That a sum not  exceeding
Rs. 11,45750l0 be  granied to the
President, on accoun!, for or towards

defiaying the chmges during the year
ending on the 3Ist diy of March, 1471,

in respeet of ‘Educat.on’.

Demund No, 8--Archaeology

“That a sun not  cxceeding
Rs. 27,29,000 be granied to the President,
vo account, for or towards delruying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Archacology'.”

Demand No. 9—Survey of lndin

“That a8 sum not exceeding
Rs. 1,00,75,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of *Survey of India"."
Demand No. 10— Graats to Comncll eof
Scientific and Indurtrial Research

“That a sum oot  excceding
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Rs. 3,42,21,000 be granted to the
President, on account, for or towards
defraving the charges duriog the year
snding no the 31st dav of Murch, 1971,
in respect of 'Geant. to Council of
Scientific and Tndustrial Research’.”

Demand No. 11—Other Revenue Expendi-

ture of the Ministry of Educatlon and
Youth Services

“That a sum  not exceeding
Rs. 75,51,000 be granted to the Presi-
dent, on account, for o towards defray-
ing the churpes during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other  Revenue Expenditure
of the Ministry of Education and Youth
Services'™

Demand No, 12— External Affairs

“That a sum not exceeding
Rs 44219000 be granted 10 the
Presideit, on accunt, fo  or towards
defraying the charges during the vear
ending on the 31st day of March, 1971,
in respect of ‘External Affairs’ ™

Demand No. 13— Other Revenue Expendi-

ture of the Miuistry of External Affairs

“That a sum not exceeding
Rs . ,80,27,000 be granted to the Presi-
deni. on account, for or towards defray-
ing the charges during the yesr endiog
on the 3lst day of March, 1971, in
respzct of ‘Other Revenue Expenditure
of the Ministry of External Affairs"."”

Demand No. 14—Minlstry of Flnance

“That & sum not exceeding
Rs. 57,3:,000 be granted to the Presi-
dent, on account, for or 1owards defry-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect uf ‘Ministry of Finance®."

Demand No. 15— Customs

“That & sum ot exceeding
Rs. 1,69,52,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Customs’.”
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Demand No. 16—Union Excise Duties

“That & sum not exceeding
Rs. 2,89 87,000 be granted ‘o the Presi-
Aent, on account, for or ‘owards defray-
ing the charges during the yrar ending
on the 3lst day of March, 1971, in
respect of ‘Union Excise Duties® ™

Demand No. 17--Taxes on Income inclu-

ding Corporation Tax, cte.

“That a sum not  exceeding
Rs. 3,15,95,000 be granted to the Presi-
dent, on accouat, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1471, in
respect of ‘Taxes on Income including

Corporation Tax, etc’.

Demand No. 18—Stamps

‘“That 8 sum  not  exceeding
Rs  7:,10,000 'e granted to the Presi-
dent, on account, for or towards  Jefray-
1og the charges during the vear ending
on the 3ist day ol March, [97], in
respect of ‘Stamps’.””

Demand No. 19—Aandit

“That a sum  not  exceeding
Re. 4 65,00,000 be grunied to the Presi-
dent, on account, for ot towards defray-
ing the charges during the vear ending
on the 3ist day of March, 1471, in
respect of ‘Audit’.”

Demand No. 20—Currency and Colnage

“That a sum not  excecding
Rs. 2,75.39,000 be granted to the Presi.
dent, on account, for or towards defray-
inp the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Currency and Coinage'.”

Demand No. 21 — Miots

“That =&  sum not  exceeding
R+ 60,01,/00 be granted 10 the Presi-
dent, on account, for or towards defrav-
ing the charges during the year ending
on the 3lst day of March, 1471, in
reapect of 'Mints".”
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Demand No. 22—Kolar Gold Mines

“Tha: &  sum not  exceeding
Rs, 1,15,52,000 be granted to the Presi-
dent, on aceount, for or towards defroy-
ing the charges during the year ending
on the 3lst day of March, 1971, in

LRl

respect of ‘Kolar Gold Mines'.

Demand No. 23—Pensions and  Other

Retirement Benelits

“That a sum not exc:eding
Rs. 2.50.36.000 he grasted 10 the Presi-
dent, on account, for or towards defray-
ing the charges diring the year ending
on the Alst day of March, 1971, in
respect of ‘Pensions and Other Retire-
ment Bznefits®™"

Demand No. 24—Opium Factories and

Alkaloid Works

“That a +*1m not cxceeding
Re 4,44 R.000 be granted to the Presi-
dent, o account, for or towards defray-
inm ‘¢ charges -luring the year ending
on the 3lst day o Murch, 1971, in
respect of *Opium Factories and Alkalnid
Works","

Demand No. 25-—Other Revenue Expendi-

ture of the Ministry of Finance

“That a  sum not  exceeding
Rs. 5,17,46,000 be granted to the Presi-
dant, on account, for or 1owards defray-
g the charges duning ine year ending
on the 3st day of March, 1971, in
respect of 'Other Revenue Expenditure

of the Ministry of Finance'.

Demand No. 26—Granis-in-ald to State

and Union Terrltory (Governments

“That a sum not exceeding
Rs. 82,52,19 000 be granted to the Presi-
dent, un account, for or towards defray-
ing thr charges during the ycar cnding
on the 3lst day of March, 1971, in
respect of *Grants-in-aid to State and
Union Territory Governments®.”™

Demapd No. 27—Miscellancous Adjust-
ments between the Central and Stale
and Union Tuerritory Governments

*That A sum not exceeding
Rs 68,000 be granted to the President,
on account, for or towards defraying the
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charges during the year ending on the
31st day of March, 1971, in respect of
‘Miscellancous Adjustments between the
Central and state and Union Territory
Governments'."”

Demand Mo, 28 —1"re-partition Payments

“fhat a sum oot exceeding
Rs. 17,000 be granted to the President,
on account, for or towards delraying the
charges during the year ending on the
31st day o1 March, 1971, 1n respect of
*Pre-partivion Payments’.”

Demand No. 29 —Ministry of Food, Agrl

"

culture, Ci ¥y Devclop aod
Cooperation

*That a sum not  exceeding
Rs. 34,20,000 be granted to the President,
on accounl, for or towards defraying the
charges during the year cnling on the
ils: day of March, 1971, in respect of
‘Ministry of Foud, Agriculture,
Community Development and Coope-
ration’.”

Demand No. 30 —Agriculture

“That a sum  not  excesding
Rs. 2,43,84,000 be grauted to the Presi-
dent, un account, for or towards defray-
ing the charges during the year <nding
on the 3lst day of Maren, 1971, in
1espect of ‘Agriculture’.”

Demand No. 31—Payments to Indlan

Council of Agricultural Revearch

“That a sum not  excoeding
Rs. 3,06,17,000 be granted to the Presi-
dent, on account, lor or towards delray-
ing the charges dunug (he year ending
ovn the 3lst day of March, 1971, in
respect of “Paymenis 1o Indian. Council
of Agricultural Rescarch'”

Demand No. 32 —Forest

“That & sum ot exceeding
Rs. 33.44,000 be granted to the President,
on account, for or towards defraying the
charges during the ~ear ending on the
3ist day of March, 1971, in respect of
‘Forest’,””
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Demand No. 33 —Other Re72aze Expendi-
tare of the Vlinistry of Food, Agricul-
tare, Commaunity Dev:lopment and Co-
operation

“That a sum not excesding
Rs. 8,39.41,000 be granted to the Presi-
dent, on accouat, for or towards d=fray-
ing the charges during the.year ending
on the 3ist day of March, 1971, in
respect of 'Other Revenue Expeaditure
of the Ministry of Food, Agricultural,
Community Development and Coopera-
tion"."

Demand No. 34—Ministry of Forelgn
Trade

“That a sum not  exceeding
Rs.-8,84,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending 01 the
31st day of March, 1971, in respect
of ‘Ministry of Foreign Trade'."

Demand No. 35 —Foreign Trade

“That a sum not exceeding
Rs. 14,13,11,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the vyear ending
on the .lst day of March, 1971, in
respect of “Foreign Trade'.""

Demand No. 36 — Other Revenwe Expendi-
diture of the Ministry of Foreign Trade

“That a sum not exceeding
Rs 1,27,94,000 be granted to the Presi-
dent, on sccount, for or towards defray-
ing the charges during the year ending
on the st day of March, 1971, in
redpect of ‘Other Revenue Expenditure
of the Ministry of Foreign Trade"."

Demand No, 37— Ministry of Health and
Family Plaoning and Works, Housing
and Urban Development

“That a sum not exceeding
Rs, 12,13,000 be granted to the Pres'dent,
on account, for or towards defliaymg the
charges during the year ending on the
31st day of March, 1971, in respect of
*Ministry of Healih and Family Planning
and Works, Housing and Urban Develop-
mtl'ﬂ
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and Public
Health

“That a sum not exceeding
Rs. 4,33,01,000 be granted to the Presi-
dent, on accounr, for or towards defray-
ing the charges during th: year ending
on the 3lst day of March, 1971, ia
respect of *Medical and Public Health'.”

Demand No. 39 —Publlc Works

“That a sum not exceeding
Rs. 7,11,94,000 be granted to the Presi-
dent, on account for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of “*Public Vorks'.”

Demand No. 40—Stationery and Printing

“That a sum not exceeding
Rs. 2 52,88,000 be granted to  the Presi-
d.nt, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1471, in
respect of *>tationery and Printing’.”

Demand No. 41--Other Revenue Expendi-

ture of the Ministry of Health and
Family Planning and Works, Houosiog
and Urban Development

“That a sum not  exceeding
Rs. 48 88,000 b: granted to the President,
on account. for or towards defraying the
charges during the vear ending on the
31st day of March, 197!, in respect of
‘Other Revenue Expenditure of the
Ministry of Health and Family PManning
and Works, Housing and Urban Develop-
ment".”

Demand No. 42—Ministry of Home

Affairs

“That & sum not exceeding
Rs. 30,81,000 be granted to the President,
on account, for or towards defraving the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Home Affairs’.”

Demand No. 43 —Cabinet

“That a sum not exceeding
Rs 12,28,000 be granted to the President,
on account, for or towards defraying the
charges dwing the vear ending on the
3ist day of March, 1971, in respect of
Cabaet™.”™i
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Demand No. 44 — Administration of Justice

“That a sum not exceeding
Rs. 43,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of

*Administration of Justice’.

Demand No. 45 —Police
“That a sum not exceeding
Rs. 11,51,35,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending

on the 3st day of March, 1971, in
respect of ‘Police”."
Demand No. 46— Census
“That a sum  not  exceeding

Rs, 1,04,64,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending

on the 3Ist day of March, 1971, in
respect of ‘Census’ ™
Demand No. 47 —Statistics
“That a sum not exceeding

Rs. 69,56,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
Ist day of March, 1971, in respect of
‘Statistics'.”

Demand No. 48 —-Privy Purses and Allow-
ances of Indlan Rulers

“That a sum not exceeding
Rs. 38 000 be granied to the President,
on account, fr or towards defraying the
charges during the wv:ar ending on the
31st dav of March, 1971, in respect of
‘Privy Purses and Allowances of Indian
Rulers’.”

Demand No. 49 —Territorlal and Political
Penslons

“That a sum not exceeding
Rs, 4,80,000 be granted 1o the President,
on account, for or towards defraving the
charges during the wear cnding on the
3lst day of March, 1971, in respect of
‘Territorial and Political Persions".”

Demand No. 50—Delbi

“That a sum not exceeding
Rs. 8,53,93,000 be granted to the Presi-

PHALGUNA 27, 1891 (SAKA)

Grants on Acconnt 42
dent, on account, for or towards de!‘rny:-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Delhi’.”

Demand No. 51 —-Chandigarh

“That a sum not  exceeding
Rs. 1,20,47,000 be granted to the Presi-
dent, on account, for -or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of *Chandigarh®.”

Demand No. 52—Andaman and Nicobar
Islands
“That a sum not exceeding
Rs. 1,55,23.000 be granted to the Presi-
dent, on account, for or towards defray-
iog the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Andaman and Nicobar
Islands’.”

Demand No. 53—Tribal Areas

“That & sum not exceeding
Ra. 4,62,61,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, ia
respect of *Tribal Areas’.”

Demand No. 54 —Dadra and Nagar Havell
Area

“That a sum not exceeding
Rs, 11,41,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Dadra and Nagar Haveli Area".”

Demand No. 55—Laccadive, Minicoy and
Amiodivl Isiands

“That a sum mnot exceedng
Rs. 22,20,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Laccadive, Minicoy and Amindivi

Islands’.”
Demand No. 56—Other Revenoe Expeodl-
tere of the Minlstry of Home Afairs

“That a sum not exceeding
Rs, 2,19,31,000 be granted to the Presi-
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dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of 'Other Revenue Expenditure
of the Ministry of Home Affairs".”

Demand No. 57 —Minlstry of Indastrial

Development, Internal Trade and Com-
pany Affalrs

“That a suin  not  exceeding
Rs. 16,11,000 be granted to the President,
on acount, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Industrial Development,
Internal Trade and Company Affairs'.”

Demand No. 58—Industries

“That =& sum not exceeding
Rs, 92,55,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
*Industries”.”

Deman No. 59—Salt

“That a sum  not excecding
Rs. 12,37,000 ke granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
‘Salt.”

Demand No, 60—0Other Revenwe Expendi-

ture of the Minisiry of Induostrial
Developmint, Internal Trade and
Company AfTairs

“That a sum not  exceeding
Rs. 2,65,85 000 be granted 10 the Presi-
dent, on account, fcr ur towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, io
respect of ‘Other Revenue Expenditure
of the Ministry of Indusuial Develop-
ment, lnternal Trade and Company
Affairs'."”

Demand Nu, 61—Ministry of lpformation

and FBroadcasting

“That a sum not exceeding
Rs 436000 be gianted to the President,
or acrount, for or tovards defliaying the
charges duting the year ending on the
31st day of March, 1971, mm respect of
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‘Ministry of Information and Broad-

5o

casting’.

Demand No. 62 —Broadcasting

“That a sum not exceeding
Rs. 2,11,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the chaiges during the year ending
on the 31st day of March, 147!, in
respect of ‘Broadcasting”.”

Demand No. 63—Other Revenue Expendi-

ture of the Ministry of Information and
Broadcasting

“That @& sum not exceeding
Rs. 1,34,94.000 be granted to the Presi-
dent on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Information and
Breadcasting”.”

Demand No. 64 —Minisiry of Irrigation and

Power

“That a sum  not exceeding
Rs. 748,000 be granied to the President,
on account, for or towards defraying the
charges during the year endine on the
31st dav of March, 1971, in respect of
‘Ministiy of Irrigation and Power'.”

65 —Multipurpose  River
Schenes

“That a sum not cxceeding
Rs. 53,11,000 be granted to the President,
on accourt, for or towards defraying the
charges during the year ending on the
31t day of March, 1971, in respect of
‘Multipurpose River Schemes'.”

Demand No. 66 —0Other Revenue Expendi-

ture of the Micistry of Irrigation and
Power

“That & sum not  exceeding
Rs. 1,69,98,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the chorges during the year ending
on the 31st day of March, 1971, in
respeet of ‘Other Revenue Expenditure
of the Ministry of Irrigation and
Power"."”
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67—Ministry of Labour,
Employment and Rehabilitation

“That a sum not exceeding
Rs. 14,90,000 be granted to the President,
on account, for or towards defraying the
chargss during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Labour, Employment and
Rehabilitation®.”

Demand No. 68--Director General, Mincs

Safety .

“That a sum Dot exceeding
Rs. 10,18,000 be granted to the President,
on account, for or towards defraying the
charges during the ycar ending oo the
iist day of March, 1571, in respect of

‘Director General, Mines Safety’.

Demand No, 69 —Labour and Employment

“That a sum not exceeding
Rs. 3,11,14,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on tke 3lst day of March, 1971, in
respect of ‘Labour and Employment™.”

Demand Neo, 70— Expenditure on Displaced

Persons

“That 8 sum not exceeding
Rs. [,31,05.000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the vear ending
on the 3Ist day cof March, 1971 in
resprct of ‘Expenditure on Displaced
Persons'.”

Demand No. 71 —-Other Revenve Expendi-
tare of the Minlstry of Labour, Employ-
ment and Rebabilltation

“That a sum not exceeding
Rs. 1,76,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
30st day of March, 1971, in respect of
‘Other Revenue Expenditure of the
Ministry of Labour, Employment and
Rehabilitation®.”

Demand No. 72—Minlstry of Law

“That a sum not  exceeding
Rs. 15,98.000 be granted to the President,
ou account, (or or towards defrayiog the
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charges during the year ending on the
3lst day of March, 1971, in respect of
‘Mibistry of Law".”

Demand No. 73—Other Revenue Expendi-

ture of the Ministry of law

“That a sum not  exceeding
Rs. 34,12,0600 be pranted to the Presi-
dent, on account, for or towards defray-
ing the charges duiing the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Revenue FExpenditure
of the Ministry of Law'."

Demand No. 74—Ministry of Petroleum

and Chemlicals and Mincs and Metals

‘That a sum not exceeding
Rs. 8,98,C00 be granted to the President,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1971, in respect
of "Ministry of Petroleum and Chemicals
and Mines and Metals".”

Demand Ne. 75—Geological Survey

“That a sum not exceeding
Rs. 1,87,52 000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1471, in
respect of ‘Geological Survey'.”

Demand Nu. 76-——Other Revenue Expendi-

ture of the Ministry of Petrol and
Chemiculs and Mines and Metuls

“That a sum not  exceeding
Rs. 2,85,03,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day ot March, 1971, in
respect of ‘Other Revenue Expenditure
of the Minisiry of Petroleum and Chemi-

"t

cals and Mines am Melals®,

Demand No. 77 —Ministry of Shipping and

Transport

“That a sum not exceeding
Rs. 24,24,000 be granted to the President,
on account, for or towards defraring the
charges during the year cnding on the
31st day of March, 1971, in repect ..f
‘Ministry of Shipping and Transport®,”
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Demand No. 78—Roads

“That & sum not  exceeding
Rs, 3,79,97,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Roads’.”

Demand No. 79—Mercantile Marine

“That a: sum not  exceeding
Rs. 72,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Mercantile Marine'.”

Demand No. 80—Lighthouses and Lightships

“That a sum not exceeding
Rs. 23,83,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Lighthouses and Lightships”.”

Demand No. 81 — Other Revenue Expenditure

of the Ministry of Shipping and Transport

“That a sum mnot  exceeding
Rs. £4,22,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the -lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Shipping and

Transport’.

Demand No. 82—Mioistry of Steel and Heary

Engineering

“That a sum not  exceeding
Ras, 4,39,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
i1st day of March, 1971, in respeci
of ‘Ministry of Steel and Heavy
Engincering’."

Demand No. §3—Other Revenue Expendlture
of the Ministry of Steel and Heavy
Englneering

“That a sum not exceeding
Rs. 16,32,000 be granted to the Piesi-
dent, on account, for or towards defray-
ing the chaiges during the year ending
on the }st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Steel and Heavy
Engineering’.”

MARCH 18, 1970
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Demand No. 84—Minlstry of Supply

“That a sum not  exceeding
Rs. 16,84,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges duriog the year ending on
the tlst day of March, 1971, in respect
of ‘Ministry of Supply".”

Demand No. 85—Supplies and Disposals

“That a sum not  exceeding
Rs. 73,08000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of *‘Supplies and Disposals’.”

Demand No. 85—Other Reyvenue Expenditore

of the Ministry of Supply

“That a sum not excueding
Rs. 7,38,000 be granted to the President,
on account, for or towards defrayirg the
charges during the year ending on the
Jist day of March, 197., in respect of
‘Other  Revenue  Expenditure of the
Ministry of Supply’.”

Demand No. 87 Ministry of Tourism and

Civil Aviution

“That a  sum not  exceeding
Rs. 4,20,0C0 be granted 1o the President,
on account, for or towards deflraying the
charges during the year ending on the
31st day of March, 1471, in respect of
‘Ministry of Tourism and  Civil
Aviation".”

Demand No. 58 - Meteorology

“That a sum not  exceeding
Rs. 83,53,000 be granted to the Presi-
dent, on account, for ur towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Meteorology'.™

Demand No. BYy—Aviation

“That a sum not  exceeding
Rs. 2,36,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3st day of March, 1971, in
respect of "Aviation'.”

Iiemand No. 90— Other Revenue Expenditore

of the Ministry of Tourism and Civil
Avlation

“That a sum not exceeding
Rs. 72,06,000 b: granted to the Presi-
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dent, on account, for or towards defray-
ing the charges during the year ending
an  the 3lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Tourism and Civil

Aviation'.”
Demand No. 91—Department of Atomic
Energy
“That a sum not  exceeding

Rs, 5,36,000 be granted to the President,
on account, for or towards dufraying the
charges during the year cnding on the
Ast day of March, 1971, in respect of

‘Department of Atomic Energy’.

Demand No. 92— Other Revenue Expenditure
of the Department of Atomic Energy

“That a sum not  exceeding
Rs. 6,37,36,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges duriog the year cnding
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Department of Atomic Energy’.”

Demand No. 93 - Depertment of Communi-
cations

“That a sum not  exceeding
Rs, 2,75,000 be granted to the President,
on account, for or towards defraving the
charges during the year ending on the
3ist day of March, 1971, in respect of

‘Department of Communications'.

Demand No. 99 —Overscas Communications
Service

“That a sum not  exceeding
Rs. 72.57,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March. 1971, in
respect of ‘Overscas Communications

Service'."
Demand No. 95- Posts and Telegrapbs
(Working Expenses;
“That a sum nol  exceeding

Rs. 41,44,56,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Posts and Telegraphs (Working
Expenses)’.”
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Demand No. 96 —Posis and Telegraphs —-Divl-

dend to General Revenues, Appropriation
to Reserve Funds and Repayments of Loans
from General Reveoues

“That a sum not  exceeding
Rs. 6,32,13,000 be granted to the Presi-
dent, on account, for o: towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Posts and Telegraphs—Divi-
dend to General Revenues, Appropriation
to Reserve Funds and Repaymeots of

Loans from Genera! Revenues’,”

Demand No 97— Other Revenve

of the Department of Cnmmunmm
“That a sum not  exceeding

Rs. 7,50,000 be granted 1o the President,

on account, for or towards defraying the
charges during the vear ending on the
st dav of March, 1971, in respect of
‘Other Revenue Expenditure of the

(LT

Department of Communications®.

Demand No. 98 —Department of Parllamen-
tary Affairs

“That a sum not  exceeding

Rs. 2,14,000 be granted to the President,

on accoun', for or owards defraying the

charges during the ycar ending on the

3Ist day of March, 1971, in respect of
‘Department of Parliamentary Affairs’."

Demand No. 99 -Depnitment of Soclal
Wellare
“That & sum not excoeding

Rs. 3,37,000 be granted to the President,
on accont, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Department of Social Welfare"."

Demand No. 10 '—Other Revenue Expenditare
of the Department of Socisl Welfare
“That a swum not  exceeding
Rs 1,57,41,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of '‘Other Reveune Expenditure
of the Department of Social Welfare.”

Demand No. 101—Planning Commission

“That a sum not  exceeding
Rs. 25,228,000 be granted to the Piesi-
dent, on account, for or towards Jefray-
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fng the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Planning Commission®.”

Demand No. 102 <ok Sabha

“That  a  sum not  exceedin~
Rs, 441000 be granited to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3st day of larch, 1971, in
respect of *Lok Sa' ha'”

Demand No. 103—Kajya Sabha

“That a  usm not  exceeding
Rs 18,1500 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges durirng the year ending
on the 3lst dav of March, 1971, in

R

respect of *Rajya Sabha®.

Demand No. 104—Sccretariat of the Viee-
President

“That u  sum nol  exceeding
Rs. 5+ 000 be granted to the President,
on account, for or towards defraying the
chaiges during the vyear ending on the
3ist day of March, 1971, in respect of
‘Secretariat of the Vice-President’."”

Demand No. 105— Defence Capital Outlay

“That o  sum tho  exceeding
Rs. 23,107,000 be grauted 1o the Presi-
dent. on account, for or towards defray-
ing the charges during the year ending
on the o dev ol March, 1971, in
1espect of Defence Capital Outlay'.”

Demand No 106 Capital Outlay of the
Ministry of Lducution and Youth Services

“That a  sum not  exceeding
Rs. 7500000 be granted to the Presi-
dent, on account, for or lowards defray-
ing the chaiges during the year ending
on the 3lst dayv of March, 1971, n

respect of ‘Capital Outlay of the
Ministty  of  Education  and Youth
Services'."”

Demund No. 107- Capitsl Outlsy on the India

Security Press

“That a sum not  exceeding
Rs. 7.41,00i: be granted to the President,
on account, for or towards defraying the
''arges during the year endiog on the
3)st day of March, 197], in respect of
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‘Capit al Outlay on the Inadi Security
Press’.”

Demand No. 108 ~Capital Outlay on Currency

and Colnage

“That a sum not  exceeding
Rs. 2,41,61,000 be granted to  the Presi-
dent, on account, for or towards defray-
irg the charges during the sear ending
on the 31st day of March, 1971, in
respect of “‘Capital Outlay on Currency
and Coinuge".”

Demand No. 109— Cupiial Qutlay on Mints

“That a sum not  exceeding
Rs. 836,000 be granted to the President,
on account, for or lowards deliaying the
charges during the wyear ending on the
3Ist day of March, 197., in 1espect of
‘Capital Outlay on Mints"."

Demand No. 1:0—Cupital Outlay on Kolar

Gold Mines

“That a sum not  exceeding
Rs 23,77,000 be rugnted 1o the Presi-
dent, on account for or towards defray-
ing the charres during the vear ending
on the 3¥st day of March, 1971, in
respect of *Capital Outlay on Kolar Gold
Mines","

Demand No. 111 Commuted  Va'lue of
Pensions
*That =+ smu not  exceeding

Rs. 1,158,000 be granted 'o the Presi-
dunt, on account, lor or towards  defrav-
ing the charges during the vear ending
on the 31st dav ol March, 1971, in
respect  of  ‘Commuted  Value of
Pensions™."

Demand No. 11.-- Other Capital Ouilay of

tbe Minisiry of Finunce

“That a sum not  exceeding
Rs 402303000 be granted to the Presi-
dent, on mccount, fur ur towards Jdefray-
ing the charges during the ycar cnding
on the 3w day of March, 1971, in
1espect of ‘Other Capital Outlay of the
Ministiy of Finance”,"

Demand Mo. 113 Capitn]l Outlay on Grants

to State Governments for Development

“That 8 sum not  exceec..g
Rs. 5,11,99,000 be granted to the Presi-
dent. on account, for or towards defray-
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ing the charpes during the vear ending
on the 31st day of March, 1971, in
respeci of *Capital Outlay on Grants to

State Governments for Development®.

I'emand No. 114 Loans and  dvances by the

Central Government

“That a  =um not  exceeding
Rs. Y5,56,98,000 be granted to the Presi-
dent, on account, for or towards defrav-
ing the charges daring the year ending
on the 3lst day  of March, 1971, in
respect ol ‘Leans and Advances by the
Central Governmen *.*"

Demand No. 117 Purchas of Fordgraing and

Fertilizers

“That a sum not  exceeding
Rs. 14,07 =130 be pranted to the Peesi-
dent, on account, ior or towards defray-
ing the charges during the year ending
on the 1lst day of March, 1971, in
respect of ‘Purchase of Foodgrains and
Fertilizers'.™

Demand No 116 Other Capital Outlay of

the Ministry of Food. Agriculiur*. Com-
munity Development nud Cooperation
“Thar a  sum rot  exceeding
1= 11,21,19,000 be granted to the Presi-
dent, un account, lor o1 towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Capital Outlay of the
Ministiy - VFood, Agriculture, Com-

munity Ievelopment and Cooperation”,

Demand No. 17 Cupital Ouatlay of the
Ministry of I'urcign lrade

“That a sumn not exceeding
Rs 4,39,000 be grented to the President,
on account, for or 1owards defrayiog the
charges during the year endiog on the
31st day of March, 1971, in respect of
*Capitul Outlay of the Ministty of
Foreign ‘I'rade”.”
Demand No. 118—Capltal Outlay on Pablic
Works

“lhat a sum not exceeding
Rs. 7700 be granied to the Presi-
dent, on account, for or towadrs defruy-
ing the charges during the vear ending
on the 31-t day of Marca, 1971, in
respect of ‘Capital Outlay on Public
Works"."
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Demand No. 119--Dethi Capital Outlay

“That a sum not  cxceeding
Rs. 1,15,00,000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charges during the year ending
on the 3ist dav of March 1971, in
respect of ‘Delhi Capital Outlay"™

Demand No 120 Other Capital Ouwtlay of

the Ministry of Fien'th and Family Plas-
ning and Works, Housin: and Urban
Nevelopment

“That a sum not  exceeding
Rs 3,55,79.000 be eranted 10 the Presi-
dent, on sccount, for or towards defray-
ing the charges during the vear endine
on he st day of March, 1971, in
respect of “Other Capita Outlay of the
M:nistry of Healh and Family Planning
and Works, Housing and Urban
Development® ™

Demand No, 121 —Capital Outlay in Union

Territories and Tribal Areas

“That a sum not
Rs 4.13.23000 be granied 1o the Progl=
dent, on account, for or towards defray-
ing th~ charg"s during the ycar ending on
the 3ist day of March, 1971, in respect
of *Capital Out'ay in Union Terrilories
and Tribal Areas’.”

iDemand No 12! -Other Capital (dutlay of

the Ministey of Home Affales

“That a sun not excceding
Rs. 35,50,000 be granted to the President,
on account, for or towards defraying the
charges during th= year ending on the 3lst
day of Maich, 1971, in respect of ‘Other
Capital OQutlay of the Ministry of Home
Affairs’ "™

Demand No., 123—-Captial Qutlay of the

Ministry of Industrial Development Inter-
nal Irade and Company AMalrs

“That a sum not exoeeding
Rs. 1,07,0 ,000 be granted to the Preal-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 3l1e1 day of March, 1971, in respeet
of ‘Capital Outluy of the Ministry of
Industrial Development, Internal Trads
and Company Affairs’.”
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Demand No. 124—Capital Ouatlay of the Minis-

try of Iniormation a3d Drootossting dent, on account, for or towards defray-

“That a sum oot exceeding
Rs. 88,63,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Capital Outlay of the Ministry of Infor-
mation and Broadcasting'.”

Demand No. 125—Capital Outlay on Multi-

purpose River Schemes

“That a sum not exceeding
Rs. 3,34,29.000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971. in
respect of ‘Capital Outlay on Multipur-
pose River Schemes”.”

Demand No. 126 —Other Capital Outlay of

the Ministry of Irrigation and Power

“That a sum not exceeding
Rs. 4,2545000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charge during the year ending on
the 31st day of March, 1971, in respect
of 'Other Capital Outlay of the Ministry

X

of Irrigation and Power'.

Demand No. 127—Capital Outlay of the

Ministry of lLabour, Fmployment and
Rehabllitation

*“That a sum not exceeding
Ra, 92,58,000 be graited to the President,
on account, for or towards defraying the
charges duiing the year ending on the
31st day of Muarch, 1971, in respect of
‘Capital Qutlay of the Ministry of Labour,
Employment and Rehabilitation™.”

Demand No, 128 —~Capital Qutlay of the

Minoistry of Petroleum and Chemicals
Mines and Metals

“That a sum not exceeding
Rs. 17,%9,99,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 131st day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Petroleum and Chemicals and Mines
and Metals"."”

Demand No. 129—Capital Outlay on Roads

“That & sum not  exceeding
Rs. 9,10,57,000 be granted to the Presi-

ing the charges during the year ending on
the list day of March, 1971, in respect
of ‘Capital Outlay on Roads'."

Demand No. 130—-Capital Outlay on Ports

“That a sum not  exceeding
Rs 1,41,90,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971 in
respect of *‘Capital Qutlay on Ports’."

Demend No  131—Other Capital Outlay of

the Ministry of Shipping and Transport

“That a sum not exceeding
Rs. 2,75,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in respect
of “Other Capital Outlay of the Ministry

» o

of Shipping and Transport®.

Demand No. 132 Capital Outlay of the

Ministry of Steel and Heavy Engineering

“That a sum not exceeding
Rs. 14 67,12.000 be granted to the Presi-
dent, on ac:ount, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Steel and Heavy Engineering’.”

Demand No. | 33— Capital Outlay on Aviation

“That a sum not exceeding
Rs. 1.K1,62,000 be grunted to the Presi-
dent on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay on Aviation".”

Demand No. 134—Other Capital Outlay of

the Ministry of Tourism and Civil Aviation

“That a sum Dot exceeding
Rs. 2.25,17,000 be granted to the Pyesi-
dent. on account. for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of *Other Capital Outlay of the Ministry
of Tourism and Civil Aviation®,"

Demand No. l]ﬁ-Ca‘)ltnl Outlay of the

Department of Atomic Energy

“That a sum not  exceeding
Rs. 9,05,48,000 be granted to the Presi-g
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dent, on account, for or towards defray-
ing the charges during the year endiog on
the 31st day of March, 19/1, in respect
of ‘Capital Outlay of the Department of
Atomic Energy"."

Demand No. 136--Capital OQutlay on Posts
and Telegraphs 'Not met from Revenue)

“That ® sum not exceeding
Rs. 14,71,17,000 be granted to 1he Presi-
dent, on account for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Capital Outlay on Posts and
Telegraphs (Not met from Revenue)'.™

Demand No. 137~ Other Capital Ouilay of
the Depirtment of Communications

“That a sum not  exceeding
Rs. 30,63,000 be granted to the President
on account, for or towards defraying the
charges during the year cnding on the
3Ist day of March, 1971, in respect of
Other Capital Qutlay of the Department
of Communications'’.”

14.56 brs.

APPROPRIATION (VOTE ON
ACCOUNT) BILL®, 1970

SHRI P. C. SETHI rose—

Wt Wy fawar (W) AMfEE owm
g Az A9 za ) o ofiwe 1 9w
fear wmar @ 1 waT wAY F W7 A w2
f& &2 g wmm A7 O A3 W W
Wi faor gur @ wRTEE AL,
(wwwm), . meqer wEiew, ag @R AW H
W g, T o dw amz 6TE W
g1 7, 37 fam =@ g=m @) o,
| @M WY 97 =T fzar man, A
ATET WTH WIET g difad, & grg w7
T T @I ) T A o e
fF 1T W oFTIeE FY UheR dd " Y
Zr 2, asrre aifyogw faw @@ &€
T WAT WElRm &1 AET AT «Ed |
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o g WA faw W €, 4y =@ @
7Er g% Wi ¥4 wrgw 43 @, W wf
o1 %z 937 5 /¥ g omey, gwr Few
2 W ETSW T |WT B & AN A
FAETL AT TG AT & AR wTHEAT
wgwl sw  fear amar & fger A
AT F1 SATHEATE 49 F gy m@w
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): 1 beg to move for leave to
introduce a Bill to 'Provide for the with-
drawal of cortain sums from and out of the

Consolidated Fund of India for the services
of a part of the financial year 1970.71.
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Motion moved :

“That leave be granted to introduce

a Bill to provide for the withdrawal of

certain  sums from and out of the

consolidated Fund of India for the

services of a part of the financial year,

1970.71."
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MR. SPEAKER : Are you opposing the
motion ?
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MR. SPEAKER : 1 cannot allow it under
the Constitution. The question Is :

“That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the
Comsolidated Fund of India for the
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